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MOTION RE NOMINATION OF FIVE 

MEMBERS TO THE JOINT COM-
MITTEE ON THE PARLIAMENT 
(PREVENTION OF DISQUALIFI-

CATION) BILL, 1957 

THE MINISTER OF PARLIAMENTARY 
AFFAIRS (SHRI SATYA NARAYAN SINHA) : 
Sir, I beg to move: 

"That this House concurs in the 
recommendation of the Lok Sabha that the 
Rajya Sabha do appoint five members to 
the Joint Committee on the Parliament 
(Prevention of Disqualification) Bill, 1957, 
in the vacancies caused by the retirement of 
Dr. Shrimati Seeta Parmanand, Shri S. D. 
Misra, Kazi Karimuddin, Shri C. L. Verma 
and Shri H. D. Rajah from the Rajya Sabha 
and resolves that the following members of 
the Rajya Sabha be nominated to the said 
Joint Committee to fill thest vacancies, 
namely: 

1. Dr. Shrimati Seeta    Parma- 
nand. 

2. Shri Shyam Dhar Misra. 
3. Shri H. D. Rajah. 
4. Shri Tajamul Husain. 
5. Shri Vijay Singh." 

MR. CHAIRMAN: The question is: 

"That this House concurs in the 
recommendation of the Lok Sabha that the 
Rajya Sabha do appoint five members to 
the Joint Committee on the Parliament 
(Prevention of Disqualification) Bill, 1957, 
in the vacancies caused by the retirement of 
Dr. Shrimati Seeta Parmanand, Shri S. D. 
Misra, Kazi Karimuddin Shri C. L. Verma 
and Shri H. D! Rajah from the Rajya Sabha 
and resolves that the following members of 
the Rajya Sabha be nominated to the said 
Joint Committee to fill these  vacancies,  
namely: 

1. Dr.   Shrimati   Seeta   Parma- 
nand. 

2. Shri Shyam Dhar Misra. 

 

3. Shri H. D. Rajah.
 * 
4. Shri Tajamul Husain. 
5. Shri Vijay Singh."   ' 

The motion was adopted. 
t 

THE RICE-MILLING INDUSTRY 
(REGULATION) BILL, 1958 

THE DEPUTY MINISTER OF FOOD AND 
AGRICULTURE (SHRI A. M. THOMAS) :   
Sir, I move: 

"That the Bill to regulate the rice-
milling industry in the interests of the 
general public, as passed by the Lok 
Sabha, be taken into consideration." 

Sir, this is a very important Bill, but at the 
same time, I may say that it is not a complex 
one. This Bill was passed by the Lok Sabha in 
the form in which it was introduced although 
there was detailed consideration of all aspects 
of the rice-milling industry as well as that of 
the hand-pounding sector. In this hon. House 
also, I hope that the debate will take an 
identical course and the Bill would be passed 
without any change. I have come across only 
one or two amendments with which I will deal 
at the appropriate stage. 

In our economic planning, some positive 
steps are being taken to meet situations when 
a large-scale industry competes with cottage 
industries. The appropriate course 
recommended by the Planning Commission 
and generally adopted in such situations is to 
adopt a common production programme with 
the aspect of employment prominently kept in 
view. According to the principles laid down 
in the First Five Year Plan, the programme of 
development of village industries is to be 
supported both by specific methods of 
assistance as well as by appropriate State 
policy. The present Bill now before the 
House, I may humbly submit,   is   a   
conscious 
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effort meant to encourage the hand- 
pounding industry by the State 
coming forward and taking such 
powers as are granted by this hon. 
House, to regulate the large-scale 
sector. 

The First Five Year Plan makes special 
mention of the rice-pounding industry as 
a substantial source of employment. The 
Planning Commission has said that in the 
interest of rural employment and to 
ensure better nutritioa, the Government 
should formulate a programme for 
replacing the huller type of rice-mills by 
organising the hand-pounding of rice. At 
the outset I may say that this Bill is for 
such legislative sanction as is necessary 
to implement some of the decisions taken 
by the Government on the 
recommendations of the Rice-Milling 
Committee appointed by the Food and 
Agriculture Ministry. Hon. Members will 
recollect that that Report as well as the 
decisions of Government thereon were 
placed on the Table of the House as far 
back as the 13th of August, 1957. I am 
not going into the details of that Report, 
but I will just mention some of the 
recommendations which hav* relevance 
to the Bill. They are: 

1. The introduction of a system 
of licensing for the installing of rice 
mills. 

2. Each State Government should 
draw up a programme for the 
development of the hand-pounding 
industry and for the elimination of 
existing rice mills within a period of 
five years. 

The Planning Commission also 
appointed a committee known as the 
Village and Small-scale Industries 
Committee, which is better known as 
the Karve Committee, to examine and 
report on small-scale industries and 
village industries in general. They 
considered the        hand-pounding 
industry also.    Chapter VI    of     that 

Report makes special mention of the 
hand-pounding industry and deals with 
the problems confronting that industry. 

Sir, the recommendations of the Karve 
Committee differ materially from the 
recommendations of the Rice-Milling 
Committee in some respects. One 
reported in June, 1955, and the other in 
October, 1955. Unlike the Rice-Milling 
Committee which has failed to take into 
consideration the additional production of 
paddy the Karve Committee 
contemplated that the Five Year Plan 
would allow sufficient scope for the 
development of the hand-pounding 
industry if only restrictions were imposed 
on the establishing of new rice mills. It is 
true that we have not been able to go to 
the full length that the Karve Committee 
wants us to go. But all the same, we have 
been able to adopt some of the 
recommendations of that Committee. 

There is practically no difference of 
opinion about the desirability of 
encouraging the hand-pounding of rice to 
the maximum extent possible. But 
opinions only differ as to how this is to be 
done. The Rice-Milling Committee is of 
the opinion that because of the monopoly 
procurement that we adopted during the 
days of control, and also due to the large-
scale licences issued for the setting up of 
rice mills, there has been a set-back to the 
hand-pounding sector. But I may submit 
that in spite of this competition, which 
has been taken note of by the Rice-
Milling Committee, that Committee is of 
the opinion that 65 per cent, of the paddy 
is still being husked by the hand-
pounding sector. In every main rice-
growing State, such as Bihar, Orissa, 
Madhya Pradesh and West Bengal, more 
than 70 per cent, is stated to be hand-
pounded at present. 

Let us also keep in view the likely 
increase in the production. According to 
our new targets, we contemplate an 
increase in the production of rice to the 
extent of 6.'5 million tons.    In 
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terms of paddy that will come to about 
10 million tons so that the paddy 
available for hand-pounding is estimated 
to be about 35 million tons. At the time 
the Committee reported, it was about 25 
million tons. 

The Government has considered all 
aspects of the question. They invited the 
views of the State Governments on the 
recommendations, and the 
recommendations were considered at the 
various levels in the Ministry; also the 
Planning Commission has considered 
them and we have come to certain 
decisions, copies of which have been 
placed on the Table of the House. The 
Village and Small-scale Industries 
Committee of the Planning Commission 
to which I made reference, in para 105 of 
its Report places both the pros and the 
cons of the question when it says: 

"The     case for      hand-pounding 
usually  rests   on  three      principal 
arguments: firstly, it gives    higher 
percentage recovery of rice, secondly,   it  
provides   larger  employment per unit of 
paddy processed     and thirdly, it yields 
rice with    higher nutritive value.    In 
favour of rice mills it is generally urged        
that they provide a      fairly      effective 
agency for bulk purchasing,    bulk 
processing and bulk supply of rice; their 
cost of processing being lower, they can 
supply rice at a lower price which is more 
within the means of low income groups; 
and they     can satisfy the consumer 
preference of certain classes of people for     
the more polished rice." 

Sir, keeping in view all the various 
aspects of the question, Government came 
to certain decisions and I would invite the 
attention of hon. Members to only three 
decisions of the Government. One is that 
the existing rice mills shellers and hullers 
or combined huller-shellers may be allowed 
to continue to function. The other is that the 
existing rice mills may be permitted to 
replace or modernise their equipment, 
provided this does not result in substantia] 
increase  in     their present     installed 

capacity. The other is that licensing of all 
power-driven rice mills should be 
introduced and a census of all such mills 
should be taken. 

Sir, it is true that the hand-pounding 
industry, as has been mentioned by  the  
Rice-Milling  Committee, is a type of home 
industry which is      a part and parcel of the 
village life of the people perfectly  suited to  
their food habit and has  a      great  socio-
economic value.    At the same    time we 
cannot ignore the fact that the rice mills  
have  also   become  an  integral part of the 
rural economy of       the country  now. 
Regulation  is  therefore the proper course 
and not elimination or absolute ban.   At 
this stage    all that is necessary is to arrange 
for the licensing of the existing mills      and 
not to grant any more licences unless 
absolutely essential.   Sir, the decisions to 
which the Government have come to, such 
as licensing of rice     mills, that no new 
mill should be allowed to be set up, that no 
expansion of the existing capacity of the 
mills should be permitted unless absolutely 
necessary, that the existing rice mills may 
be permitted to replace or modernise their   
equipment   provided   that   this does  not  
result     in   any   substantial increase   in   
their   present   installed capacity and that 
the milling of rice should be restricted to 
five per cent, removal of bran with a 
minimum   of three per cent, all these could 
not be implemented except by suitable fresh 
legislation and it is only with that end in 
view, namely,      regulation of the existing 
mills as well as control over future 
expansion, that this legislation has been 
brought. 

As I have already said, the Bill, though 
important, is in a way a simple one. Rice 
mills are divided into three broad 
categories, defunct rice mills, existing 
rice mills and new rice mills. For 
establishing a new rice mill or for 
reviving a defunct rice mill a parmit 
would be necessary and for the grant of a 
permit several conditions have been 
incorporated in clause   5     of     the   
Bill.     Complete 
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be made into all .the aspects mentioned in  that 
clause and all the mills would have to   take 
licences and if any person or authority 
establishes   a  rice  mill  without      a permit, 
that would be an offence, so also contravention 
of the direction to take out a licence.   Sir, I 
may also submit   that  in  the   interest   of  
uniformity of procedure as well as     of 
approach to this question the Central 
Governme nt  has  thought      it  fit   to assume 
powers and to declare     that Parliament may 
enact suitable legislation; yet the intention of 
the Government is to delegate these   powers 
to the various State Governments and the   
State  Governments   would   certainly be in a 
better position to grant or refuse licences. 

SHRI V. PRASAD RAO (Andhra Pradesh): 
Why don't you leave it to the State 
Governments to legislate as well? 

SHRI A. M. THOMAS: I have already 
submitted that in the interest of uniformity 
this House is legislating but the powers under 
this Act would normally be delegated to the 
various State Governments. Sir, I move that 
the Bill be taken into consideration. 

MR. CHAIRMAN:  Motion moved: 

"That the Bill to regulate the rice-milling 
industry in the interests of the general 
public, as passed by the Lok Sabha, be 
taken into consideration." 

SHRI V. PRASAD RAO: Mr. Chair-man; 
Sir, I oppose this Bill on more than one basic 
cause. The first thing 'that has been suggested 
by the hon. Deputy Minister who moved this 
Bill is that the intention of the Central 
Government is that in practice the authority 
would be delegated to the States for the 
execution of this measure. Then I do not 
understand why only the co-ordination part of 
it is not taken up by the Centre. Why does it 
not leave    it to the      States 

themselves to come out with the necessary 
legislation as far as regulation of rice-milling  
is   concerned? 

If the Centre wants to interfere as far as the 
processing of food is concerned, why only rice 
is taken up for that purpose?    Why have the 
other products been left to the States?    If the 
Centre wants to take over     the whole 
processing of food as such, then they would 
have to take the cases of wheat, bajra, jowar   
and other things also.   But they have left out 
all these things but taken up      only rice and 
thus they have given scope for a sort of 
propaganda in the rice eating States that  the     
Centre  is      discriminating against the rice 
eating area of     the South.   It is giving grist to 
the mill of the Dravida Kazhagam and others. 
Such measures—I do not know what the 
motive of the Centre might be— certainly give 
a handle to those propagandists   in   the      
South  that   the Centre is discriminating 
against    the rice eaters in that they are not 
doing anything    like this with regard      to 
wheat eaters. 

SHRI N.    M.    LINGAM    (Madras): 
What about West Bengal? 

SHRI V. PRASAD RAO: That is why it is 
discriminating against the rice eaters, I said. 
They have got a big grouse against U.P. and 
Bihar that as far as their main staple food is 
concerned, it has been left untouched but it is 
only rice which is their food that is being 
dabbled in by the Centre. So I think it would 
have been best for the Centre to take up only 
the co-ordination aspect of this problem and 
leave the rest to the States as far as concrete 
and detailed legislation is concerned. 

Now, the States, as they are, are nothing 
but glorified district boards or local 
authorities but still more and more powers are 
being taken by the Centre at the expense of 
the States. They are taking more and more 
power into their own hand* making the States 
only glorified' district    boards 
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and it is from that point of view .that I say 
that this is best left to the States themselves. 

About the merits of the Bill itself, the  hon.   
Minister      perhaps   expects that  people eat 
not food but      food values.   When he talks of 
rice being .more nutritious if it is hand-pound-
ed, does he mean to say that       the people take 
not food but food values? Sir, it is better that 
the Government do not dabble in such things as   
the food habits of the people.   Of course, they 
can do propaganda that such and such food has 
got more nutritive value and so on, but you 
cannot change the food habits  of the people by    
mere legislation.      We    call    ourselves      a 
democratic set-up    and     of     course 
members     from     the     other     side are     
very      cociferous,    conde 

 mning methods      of       totalitarianism     but 
here     they     come     out     with     a 
legislation   to   say   that   people must eat  
only  hand-pounded  rice  because it is more 
nutritious.    Of course,      I do not deny the 
fact that hand-pounded rice is more nutritious 
but     that does not mean you can force people 
to take only a particular brand of rice, a 
particular type of rice and not to take polished 
rice.   The    food habits of the people can be 
changed only by persuasion,   only   by   
propaganda  but certainly not by such measures 
as the so-called regulation      of rice-milling. 
That is why I think the State Governments who 
are in the better know of local food habits 
would be the best people  to  legislate  as  far  
as      food processing or the rice-milling indus-
try is concerned.    Here you want to dictate to 
the people that they must take only hand-
pounded rice or rice that is polished to a 
specified extent and not other kinds of rice.   
This is not the thing that is going to convince 
the people and it is only by persuasion and 
propaganda that you can get things done, not 
by such measures. 

Then this Bill has utterly ignored the 
existing state of the rice-milling industry;   it   
has      merely   depended 

upon some reports  of certain     committees 
that were appointed by     the Centre.   They 
want every rice-miller, small or big—here I 
am not holding any brief for rice-millers as 
such—to come to the Centre to take out     the 
licence or permit for every new mill to be set 
up or for the existing   mill also.    Is   the  
hon.   Deputy   Minister aware   that  almost   
in  every   village in the delta area of Andhra 
Pradesh there is a rice mill, but no rice mill of 
the huge type, of the huller-sheller type, which 
is not using more than 3 to 5 h.p.?    You want 
these people to go and apply to the Central 
Government.   I have very carefully observed 
the provision.    The application must be sent 
to  the  Central  Government, not  even  to  the  
licensing  authority. Here in clause 5 it has 
been mentioned:    "Any  person  or  authority  
may make an application to the    Central 
Government for     the grant     of     a permit 
for the establishment of a new rice mill... "     
As  such     if a petty trader or some fellow 
wants a    rice mill to be established in  his 
village he has to apply to the Central Gov-
ernment and go through all this red tape so 
that a small type of   huller-sheller    type    
rice     mill     may   be established. 

SHRI P. D. HIMATSINGKA (West 
Bengal): What about clause 19 which gives 
power to delegate. 

SHRI V. PRASAD RAO: I perfectly 
understand that it can be delegated. As far as 
application is concerned, it must be to the 
Central Government. 

[MR. DEPUTY CHAIRMAN in the Chair] As far 
as renewal of the licence and some other thing 
is concerned, of course it may go to the State 
Government as such. I do not think that it is a 
correct thing that if one wants to establish a 
small mill of the huller-sheller type, one 
should approach the Central Government. 
And there is regular process that is prescribed. 
A survey will be conducted. There also, the 
local food habits of the people are never the 
consideration.    Here there     are     about six- 
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to be taken into consideration before the 
issue of a permit, that is, the number of 
rice mills operating in the locality; the 
availability of paddy in the locality, the 
availability of power and water supply for 
the rice mill; whether it should be of the 
huller type, sheller type, etc. etc., 
Therefore, actually the food habits of the 
people of the local population are not a 
consideration at all. Even while imposing 
the restrictions also nowhere the food 
habits of a particular type of people that 
are there are taken into consideration. In 
the South, mostly the people eat rice. 
There are different kinds. People in 
Andhra take raw rice; in Tamil Nad, they 
eat boiled rice; in Kerala also they eat 
boiled rice. When we are licensing these 
things, we must also take into con-
sideration whether the people are 
accustomed to eat boiled rice or raw rice 
or whether they are accustomed to eat 
polished rice. It is not always the rich 
people who take polished rice. It is 
according to the custom in that area. In 
some villages in Andhra I know 
definitely that even the poorer class eat 
highly polished rice. There we cannot 
impose a restriction that local mill must 
produce only that variety of rice, that is, 
the raw rice which should be consumed. 
Yoj cannot force the people like that. So, 
I think the magnitude of this is not 
properly considered by the Centre, when 
they have said that they must apply to the 
Centre. And the Centre has to take these 
things into account and also what the 
food habits are of the local people. 

Another point which I want to say 
is that no provision has been made 
as far as leasing of these rice mills is 
concerned. If one has got any touch 
with the rice-mill industry, it is 
not the rice mill owner that is 
actually running the mill. If we take 
Andhra Pradesh, it is one of the 
biggest  producers   of  rice. There 
usually 80 per cent, of the rice mills 

are run not by the owners themselves 
but actually by the some of the con 
tractors. But here there is no 
specific provision in the whole of the 
Bill, for putting it into a particular 
form for regularisation of these con 
tracts. I have studied the whole Bill 
carefully and I do not find any pro 
vision made for regularisation of those 
contracts as such. I am not against 
hand pounding at all. But that is not 
the point there at all. I am not against 
the introduction of hand pounding at 
all. We can encourage hand-pound 
ing, but the Central Government 
which is not able to take power in its 
hands for implementing land reforms 
comes out with a measure to take up 
the question of rice-milling industry. 
What has promoted them to bring 
this measure, while more important 
than that, for food production, the 
land reform is being left in the hands 
of the States? I do not understand 
this. 

Another point which I want to mention 
here is that the Government has come out 
with thefiflBuse that we have made so 
many exemptions. Under clause 18 we 
can exempt any particular type of rice 
mill coming under the mischief of this 
Bill. So5 huller-sheller type or small types 
could be exempted. Instead of that they 
should have specifically mentioned that 
mills that are being run with less than a 
particular power, say, for instance, 5 h.p., 
will not come under thennsCta*^, of this 
Bill at all. Then, thousands of people who 
are running small mills would have been 
saved all this trouble. 

Finally, the object with which this Bill 
has been brought forward will not be 
achieved by this sort of measure at all. If 
it is the intention of the Central 
Government to encourage hand-
pounding, that will not be done by 
bringing a measure of this sort, because 
the Government is not aware that even 
workers in the Villages are not doing 
hand-pounding. But they are taking   the 
paddy  or   whatever 
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they are getting in kind, to the local mill 
which is readily available and they are 
getting it husked there. If the Government 
is thinking that 60 per cent, of the people 
are taking hand-pounded rice, I am afraid 
that this state of affairs is not correct, at 
least as far as my State is concerned. 
Nearly 65 per cent, of the rice produced 
he claims to be hand-pounded rice. I am 
afraid it is not the state of things, that is, 
there in Andhra or in the erstwhile State 
of Hyderabad, as far as I know, because 
there 80 to 85 per cent, of the rice is 
husked through either big mills or small 
mills. That is the fact as far as Andhra 
Pradesh is concerned, whatever the Karve 
Committee Report might say. I come from 
an area where rice is produced. I know the 
whole delta district very ■well. If you 
want I can give the statistics regarding the 
mills there, the total production capacity, 
the mills that are there in the delta district, 
how much work they have done and all 
these things. And if you compare it with 
the production it will be plain that 80 to 
85 per cent, of the rice that is produced is 
husked through these mills, not by hand-
pounding at all. I do not know about 
Bihar, but as far as Andhra Pradesh is 
concerned, the contention that 65 per cent, 
of milling is done by hand-pounding is 
not at all correct. It is not a fact at least as 
far as Andhra Pradesh is concerned. In 
view of these peculiarities, in view of the 
different conditions obtaining in different 
areas, it would have been best if this 
measure had been left in the hands of the 
State Governments, instead of the Centre 
taking it up. So, even at this late stage I 
urge upon the Ministry to reconsider the 
decision, to seriously consider all the 
implications of this measure, to see also 
what sort of reactions it is going to have 
on the rice eating people etc. Even at this 
late stage I urge upon them either to 
abandon this measure or at least circulate 
it to all the States to ascertain their 
opinion. 
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"Rice mills are • menacingly spreading 
fast, extending throughout the province an 
unholy alliance with malaria and other flag-
bearers of death, robbing the whole people 
of its vitality through a constant weakening 
of its nourishment. 

Rice has been our staple food from 
which we have, for generations, received a 
great part of our health, strength, energy 
and intelligence. But, curiously enough, 
especially among the upper class of our 
community, a fatal epidemic of foolishness 
has become prevalent which allows this 
principal foodstuffs of ours to be depleted 
of its precious nourishing element." 

(Time bell rings.) 

"Educated women and women in the 
higher income group should set an example 
by eating brown rice. The growing fashion 
of eating highly-polished white rice in 
preference to unpolished brown, created 
serious problems of dietetic deficiency." 
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1 P.M. 

MESSAGE FROM THE LOK SABHA 

THE GIFT-TAX BILL, 1958 

SECRETARY: Sir, I have to report to the 
House the following message received from 
the Lok Sabha, signed by the Secretary of the 
Lok Sabha: 

"In accordance with the provisions of 
Rule 96 of the Rules of Procedure and 
Conduct of Business in Lok Sabha, I am 
directed to enclose herewith a copy of the 
Gift-tax Bill, 1958, as passed by Lok Sabha 
at its sitting held on the 6th May, 1958. 

2. The Speaker has certified that this Bill 
is* a Money Bill within the meaning of 
article 110 of the Constitution of India." 

Sir, I lay the Bill on the Table. 

MR. DEPUTY CHAIRMAN: The House 
now stands adjourned till 2.30 
P.M. 

The House then adjourned for 
lunch at one minute past one of the 
clock. 

The House reassembled after lunch at half 
past two of the clock, MR. DEPUTY CHAIRMAN 
in the Chair. 

THE RICE-MILLING INDUSTRY 
(REGULATION)     BILL,    1958—con-
tinued 

 
"On the one hand, the hand-pounding 

industry gets reasonable facilities for 
development and employment is provided 
for the rural population, on the other, 
requisite facilities for conversion of paddy 
into rice are not curtailed,." 


